201

Page 1 of 9
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 33/2021
In
Original Application No. 68/2021
IN THE MATTER OF
SUSHIL RAGHAV ...APPLICANT
VERSUS
UNION OF INDIA & ORS. RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.
1. AFFIDAVIT OF SHRI MANOJ KUMAR SINGH, CHIEF
SECRETARY, STATE OF UTTAR PRADESH IN COMPLIANCE 3-9
OF ORDER DATED 16.05.2024
2. ANNEXURE R1:
True copy of the letter no. N.G.T.-336/81-7-2024 dated | 10-14
10.06.2024
3. ANNEXURE R2:
15
True copy of Letter of constitution of committee
4. ANNEXURE R3:
] ] 16-18
The true copy Minutes of meeting dated 06.09.2024




202

Page 2 of 9
5. | ANNEXURE R4
o 19-23
The true copy of the site visit report
6. | ANNEXURE RS5:
24-27

Minutes of meeting of SLTC

8. ANNEXURE R6:

Copy of A true Report of the Municipal Corporation| 28-29
Ghaziabad

THROUGH

DATE: 1/10/2024

PLACE: NEW DELHI - —_

BHAWAR PAL SINGH JADON
STANDING COUNSEL OF STATE OF UP
NATIONAL GREEN TRIBUNAL




203

Page 3 of 9
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 33/2021
In

Original Application No. 68/2021
IN THE MATTER OF
Sushil Raghav ...Applicant

Versus

Union of India & Ors.
...Respondent(s)
AFFIDAVIT OF SHRI MANOJ KUMAR SINGH, CHIEF SECRETARY,

STATE OF UTTAR PRADESH IN COMPLIANCE OF ORDER DATED
16.05.2024.

[, Manoj Kumar Singh, aged about 59 years, posted as Chief Secretary,
Government of State of Uttar Pradesh, do hereby most solemnly state and affirm

as under-.

1. At the outset, with the utmost respect it is submitted that all the officers
and authorities of the State of Uttar Pradesh have the highest respect and
regard to the orders passed by the Hon’ble Tribunal and duty bound to
fulfil the obligation which are assigned under the law and directions

passed by this Hon’ble Tribunal in true letter and spirit.

2. That this application has been filed by the Applicant under Section 25 of
NGT Act, 2010 seeking execution of order dated 19.03.2021 passed in
O.A No. 68/2021. The applicant had sought the remedy to prevent

untreated sewage/effluent which was being discharged in the Strom
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Water Drain in Karkar Model situated in Municipal Corporation, Ward
No. 43 at Sahibabad, Ghaziabad.

. That this Execution Application is presented before this Hon’ble
Tribunal with the following prayers:
“A. Pass an Order in execution of the Order, dated: 19.03.2021,
passed by this Hon’ble Tribunal in the above-titled Original
Application, directing the Respondent Nos. 1 & 2 to lay-down a
sewerage network in the Karkarmodel area in Sahibabad and
thereby stop all sewage from falling into the storm water drains in
the area.
B. Pass an order, thereby, penalizing the concerned Respondents
Jfor not complying with the Order, dated: 19.03.2021, passed in the
above-titled Original Application.”

. It is submitted here that this Hon’ble Tribunal vide order dated
16.05.2024 directed the Chief Secretary, State of Uttar Pradesh to either
appear in person or file a personal affidavit in response to disclose the
current status on the compliance to the order dated 19.03.2021. and also
gave one more opportunity to comply the order and the relevant
paragraph has been mentioned hereunder:

“I3. In above background, we give one more opportunity to the

concerned respondents to comply with the order and file

compliance report at least one week before the next date.”

. It is submitted here with utmost sincerity and regard to this Hon’ble
Tribunal that this matter has been taken into cognizance with utmost
sincerity and earnestness by the deponent/undersigned who vide letter

no. N.G.T.-336/81-7-2024 dated 10.06.2024 has written to the Principal
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Secretary, Urban Development Department, Uttar Pradesh to comply
with the order of the Hon’ble Tribunal dated 16.05.2024.

True copy of the letter no. N.G.T.-336/81-7-2024 dated 10.06.2024 has
been annexed herein ANNEXURE R1.

6. It is submitted here that the existing situation of the site in question i.e.,
Karkar Model located at Municipal Corporation, Ward No. 43,
Sahibabad, Ghaziabad, that a Sewage Pumping Station (hereinafter
referred to as SPS) was constructed in the year 2002 at OHT Campus in
Karkar Model and the Sewers were laid down in the year 2009.

7. Tt is kindly submitted here that as per the procedure laid down by law
necessary actions for improving the sewage issue in the Karkar Model
located at Municipal Corporation, Ward No. 43, Sahibabad, Ghaziabad
have been taken. Firstly the Pumping Plant installed as a temporary
arrangement by the Jalkal Department of Nagar Nigam, Ghaziabad has
been removed from the site by which sewage was earlier being pumped
into the open drain merging into the Sahibabad Drain. It is germane to
mention here that a new Pumping Plant has been installed by which
sewage is being pumped through the close Rising Main into the common
chamber of 1800mm diameter Trunk Sewer Line. This further discharges
the sewage into the 48 MLD MPS which is further pumped into the 56
MLD STP, Indirapuram for treatment. It is submitted along with the
above statement that the primary concern of dumping the sewage into

the open drain has been put to a permanent stop.

8. It is humbly submitted that the deponent has reviewed the matter and,
considering the seriousness of the matter, directed Urban development
department to constitute a committee to inspect the concerned place and

submit a report disclosing the status of the Karkar Model.




206

Page 6 of 9

True copy of Letter of constitution of committee is Attached

Annexure- R2 -

9. It is humbly submitted that the deponent convened a meeting on
06.09.2024 with all the concerned officers. It is humbly submitted that
the deponent instructed the officers to take the remedial steps in true
letter and spirit.

The true copy Minutes of meeting is annexed herewith as

ANNEXURE R-3

10.It pertinent to mention here that that upon the instruction of the
deponent, the duly constituted committee undertook a site inspection on
the 2nd day of September 2024, and has submitted a detailed report
apprising the deponent of the prevailing circumstances. The following
officers were the part of the committee-
i) Shri Amit Kumar Singh, Joint Managing Director, Uttar Pradesh
Jal Nigam (Urban), Lucknow.
i) Shri Arun Kumar Yadav, Additional Municipal Commissioner,
Municipal Corporation, Ghaziabad
iii) Shri R.K. Pankaj, Chief Engineer (Urban Area), Uttar Pradesh Jal
Nigam (Urban), Ghaziabad
iv) Shri Narendra Kumar Chaudhary, Chief Engineer, Municipal
Corporation, Ghaziabad.
v) Shri Manvendra Singh, Chief Engineer, Ghaziabad Development
Authority, Ghaziabad.
vi) Shri Kamakhya Anand, General Manager, Water Supply, Municipal
Corporation, Ghaziabad.
vii) Shri Pradeep Kumar Satyarthi, Regional Manager, UPCIDA.
viii) Shri Vikas Mishra, Regional Officer, UPPCB.
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The Above-mentioned committee recommended the following steps to

the concerned officers regarding the subject matter-

A. To meet-out the sewerage problem of Karkar Model Town, the
actual number of houses should be assessed. For assessment and
laying of sewer line, detailed survey of streets should be done and
action for DPR preparation should be taken as per technical
feasibility.

B. In the survey of DPR being prepared by UP Jal Nigam (Urban), it
should be ensured that after completion of the sewer line work for
all drains of Karkar Modal, the sewage generated should flow
directly into the sewer line and not through the drains.

The true copy of the site visit report is Annexed herewith as-
ANNEXURE-R4-

11. It is submitted here that above action was taken immediately to treat the
pertaining problem at hand which was put forward in this Hon’ble
Tribunal by the applicant. It is also submitted here that necessary and
needed action plan has been drawn out to treat the remaining sewage
which is discharged from the houses constructed in the area in question.

That such actions taken have been given below:

i) A Pre-Feasibility Report (hereinafter referred to as PFR) has been
prepared. The said PFR of the project was put before the State
Level Technical Committee (SLTC), which in itsmeeting held on
27.08.2024 under the AMRUT 2.0 Programme has been approved.
Minutes of meeting of SLTC is annexed herewith as-
ANNEXURE R-5

ii) A detailed survey for the condition assessment of the existing

sewer line, to quantify the additional sewer line and the new sewer
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line that needs to be laid in the left-out area of the Karkar Model,

has been completed.

12.Upon completion of the condition assessment works proposed in the
DPR has been prepared. The domestic sewage shall be treated in the
same 56 MLD STP, Indirapuram which is located on the site in question

and has been mentioned above.

13.1t is respectfully submitted that the Municipal Commissioner, Ghaziabad
conducted a comprehensive survey of Ward No. 43 of the Ghaziabad
Municipal Corporation, with the objective of ascertaining the total
number of households situated therein. The survey, having been duly
completed, revealed that a total of 1955 households are presently
situated within the aforementioned ward. No house is connected to sewer
line as on date 30.09.2024.Now these are the proposed to be connected
in the DPR.
Copy of A true Report of the Municipal Corporation Ghaziabad is

attached as Annexure R6

14.1t is respectfully submitted that deponent directed the Jal Nigam (Urban)
to prepare a Detailed Project Report (DPR) encompassing the required
components such as: sewer line, household connections, pumping station
and other. The DPR shall be submitted to the Urban Development
Department within a period of fifteen days. Furthermore, it is submitted
that upon receiving of the DPR from Jal Nigam (Urban), the Urban
Development Department shall, by following the procedure, sanction the

requisite funds under the AMRUT-2.0 scheme.
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15.1t is pertinent to mention here that the above-mentioned Detailed project
report, estimated cost Rs. 981.98 lakh has been prepared by the Jal
Nigam (Urban). It is humbly submitted that this project includes laying
of sewer line in 8.0 KM length and connection of 1955 numbers of the
household with sewer networks within Karkar Model. Provision for
installation of new pumping plant has been provided in the DPR. Upon
completion of the works proposed in the DPR, the domestic sewerage
shall route through sewer line and shall be treated at 56 MLD STP and

Indirapuram.

16.That this matter has been taken up by the deponent on highest priority
and actions are being taken sincerely to cater the problem at the earliest
time possible permanently. Hence, the present affidavit is being filed for

the kind consideration and perusal of this Hon’ble Tribunal.

17. 1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

VERIFICATION:
Verified at Lucknow on this _o( day of OcHober 2024, that the
contents of the above affidavit are believed to be true and correct to the
best of my knowledge and based on the official records. No part of it is

false and nothing material has been concealed there from.
)
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4.

L —— 8. Strangely when we had put a questron to the counsel
appearing for the State in respect of the compliance to be done by the
District Magistrate, Ghaziabad, he has answered that the - District
Magistrate, Ghaziabad has no responsibility and no role in the matter.
Hence we require the Chief Secretary, State of U.R to appear
virtually on the next date or to file his personal affidavit
explaining the above situation and also disclosing reason for
non-compliance of the order.

9. The respondent no. 4, Municipal Commissioner Ghaziabad had
initially taken the stand that no sewage is flowing in the storm water
drain but when we asked him to point it out from the compliance report
of Municipal Corporation, Ghaziabad, he could not do. So called
response on behalf of Nagar Nigam, Ghaziabad has been filed on
05.03.2024. We have minutely perused the same and we find that
though in the index it is mentioned “Compliance Report filed on behalf
of Ghaziabad Nagar Nigam” but there is no compliance report enciosed
along with the index. On the contrary some communications have been
enclosed therewith and from that communications also the counsel for
the Municipal Commissioner, Ghaziabad could not point out any plea
that sewage is not going in storm water drain. Hence, we find that an
attempt has been made by the Respondent No. 4 to incorrectly state
before the Tribunal that no such sewage water is flowing in storm water
drain and incorrectly stating about filing of compliance report without
filing any such compliance report. Hence we impose a cost of Rs.
15,000/- on the Commissioner, Municipal Corporation,
Ghaziabad for filing such a misleading response before the
Tribunal.

L ks T A T T NS

13. In above background, we give one more opportunity to the
concerned respondents to comply with the order and file compliance
report at least one week before the next date.

14. List on 02.:09.2024."
TR 3G, AR 1, Wiorrag. gRr Mo TAOSHOA0 F misleading

response T fFd I & RIT o waoM0do g RaAiF 16.05.2024
P ORE IER/MFAT AR 3G, R 397, MiFgqrarg W FO 15,000/- &
AT S TR R 3% & TRV Fowrs A et Ay woarderae a&
virtually appear@d I1 UM @1 TUE¥ &R §U IUeal Ffhord AUy T
affe R AW Y W IS T IS H R 3 gaT F FEy Y W

R

5.

¥ 58 FI99 F WMo voNodo FW GG MY R’AiF 16.05.2024 Hr
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i & o HAMT GV URA WY R 16.05.2024 Igure H FHRAANA
' ORISR W FFART WH @ compliance report AW HUA T P

FEAE W gAor, 99 09 Feargy oRada T, sodo wEA  (Email-
soenvups@rediffmail.com) @ AT TS H FE B, AIfn FNEEHETN &
3% YR W IfhId Y TF R aR AQ TAOSNOA0 F fle &uar S
&l '
. Signed by
HAT- TR - Durga Shanker Mishra
( gaiDalaETiBR0R4 19:56:19
A& Fa|
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